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15.29 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTIETH REPORT

MR. CHAIRMAN: We now take up
the Private Members' business.
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MR. CHAIRMAN: The question is®

“That this House do agree with
the Thirtieth Report of the Com-
mittee on Private Members' Bills and
Resolutions presented to the House
on the 28th March, 1979.”

The motion was adopted.

15.30 hrs.
RESOLUTION RE: BAN ON COW
SLAUGHTER—contd.

MR. CHAIRMAN: The House will
now take up further discussion of the
Resolution moved by Dr. Ramiji Singh
regarding ban on cow slaughter,

Mr. Kanwarlal Gupta..Absent. Dr.
Saradish Roy..Absent. Mr. K A.
Rajan....

SHRI K. A. RAJAN (Trichur): I do
not want to speak.

MR. CHAIRMAN: Dr. Bijoy Mandal
..Absent, Mr. Narendra P, Nath-
wani. Absent, Mr, Dalpat Singh
Paraste. .Absent., Mr. Y. P. Shastri. ,,
Absent, Prof, P. G. Mavalankar..
Absent. Mr. Vasant Sathe....Absent.
Mr. Hari Vishnu Kamath. He is
present.

AN HON, MEMBER rose—
MR. CHAIRMAN: Now that the ab-
- sentee Members have lost their chances

of speaking, you have got a §ood
chance. Now, Mr. Kamath.
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SHRI HARI VISHNU KAMATH
(Hoshangabad):  Madam Chairman, I
would like to contine myself to only
a few salient aspects of the proposi-
tion before the House. My hon. friend,

-Dr, Ramji Singh, has, in his Resolu-

tion, which was moved last time and
was part-discussed in the House, has
referred to four aspects of the prcb-
lem: one is the Constitutional Direc-
tive, the second is the Supreme Court's
judgment, the third is the recommen-
dations of the Cattle Preservation and
Development Committee, and last but
not least the reported fast by Acharya
Vinobha Bhave from 21st April, 1979.
We need not look at the problem
frcm all these angles, but it will be
essential, it will be proper, it'will be
appropriate, to consider a few aspects
of this problem, particularly the Cons-
ti‘utional aspect and the economic
aspect. I would not like to go into
the much controversial religious aspect
of this matter because that is not
quite germane to the Resolution be-
fore the House; except for the reported
fast by Acharya Vinobha Bhave who
is regarded as a saint and a ‘Rashira
Sant' of this country, there is no re-
ligious facet to this Resolution.

Article 48 is the crux of the matter,
and I find that it has beem stressed
by the speakers who preceded me
and also by the Mover of this Reso-
lution that the Supreme Court has
interpreted this article, I will read
out the relevant part of the judgment,
ALR, 58, 23rd April, 1858, Qureshi vs.
State of Bihar; the Supreme Court
judgment, inter alia, stated:

“That a total ban on the slaughter
of cows of all ages and calves of
cows and calves of she-buffaloes,
male and female, is quite reasonable
and is in consgonance with the Direc-
tive Principles as laid down in arti-
cle 48."

But

“That a total ban on the slaughter
of she-buffaloes, bulls and bullocks.
after they cease to be capable of
yielding milk or of breeding or work-
ing as draught animals cannot be
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supported as reasonable in the in-
terest of the general public and is
invalid.”

So, the laiter part cannot be support-
ed, but ihe earlier part, namely, total
ban on the slaughter of cows of all
ages and calves of cows and calves of
she-buffaloes, can be. The Resclution
confines itself only to the slaughter of
cows of all ages and calves—which is
“in, consonance with the Directive Prin-
ciples laid down in Arlicle 48 of the
Constitution,

We have got the information sup-
plied by the Government. In 1976
when the matter was raised in the
House—I believe, Madam Chairman,
you were a Member of the House at
that time, in 1976—the then Minister,
Shri Om Mehta, I believe, made a
statement with regard to the Govern-
ment's position. I have got a copy of
the statement made in 1978 referring
to the statement made by Shri Om
Mehta, the then Minister of State in
Home Affairs of 3rd September, 1976
regarding the ban on cow slaughter.
I will only read the relevant pari of
the gtatement:

“Questions have been raised from
time to time in Parliament regarding
steps taken by wvarious State Gov-
ernments in regard to implementa-
tion of the provisions of Art. 48 of
the Constitution regarding, inter
glie, ban on cow slaughter. The
Supreme Court has interpreted Art
48 of the Constitution as fol-
lows:....”

I have read that already—part of the
" judgment.

The statement made by the Minister
-in. 19768 during the emergency in Lok
Sabha in September, 1977; went on to
read as follows:

“The subject of preservation, pro-
tection and improvement of live-
stock. ..."”

You will- be pleased to note—Chair-
man-Madam, that Art, 48 refers to:
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“The State shall in particular en-
deavour to take steps for preserv-
ing and improving the breeds and
also for prohibiting the slaughter of
cows and calves and other milch and
draught cattle.”

The Article is very clear, It is a
Direciive Principle of State Policy. 1t
is not a fundamental right. It does
stale in parficular that it is the State's
duty to prohibit the slaughter of......

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): milch and draught
catile.

SHRI HAR! VISHNU KAMATH:
..cows and calves.

SHRI JYOTIRMOY BOSU: It refers
to surplus cattle,

SHRI HARI VISHNU KAMATH:
‘and other milch caitle’. Other cattle
mean the. ...

SHRI JYOTIRMOY BOSU: The

milch and draught cattle.

SHRI HARI VISHNU KAMATH:
‘Other’ means other cattle. That is the
interpretation of English. When you
say ‘somebody and others’, for instance,
when I say ‘Mr. Jyotirmoy Besu and
other men’' that means Mr, Jyotirmoy
Bosu is also a man along with other
men

SHRI JYOTIRMOY BOSU: I am
glad that he has included me in the
‘other cattle’,

MR, CHAIRMAN: Really
what he meant!

that is

SHRI HARI VISHNU KAMATH:
Don’t you agree, Madam-Chairman.
For once you will agree -yith me. When
we -8ay ‘Mr. Jyotirmoy Bosu and other
men', we mean that he is also a man
and there are other men;

MR. CHAIRMAN: Mr, Kamath - his
objection probably is that he considers
other men as ordinary men and him-
self an extra-ordinary man,

SHRI JYOTIRMOY BOSU: Why
add fuel to the fire, Madam Chair
man? .

620

ra
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SHRI HAR1 VISHNU KAMATH:
1 made a plain statement, I did not
say ‘extra-ordinary man' or a ‘super-
man'. 1 do not take any objection if
he says that. I said ‘other men’. He
is alsp a man and other also, just
like if 1 say ‘Chairman-Madam and
other ladies’. I will not dilate on that
point. I is a thing obvious and does
not need any emphasis,

Therefore, the statement made by
the then Government in 1976 went on
to say, ‘The subject of preservation
and protection of livestock comes under
Entry 15 of List 1I of the Seventh
Schedule of the Constitution and is a
State subject. Allthough the responsi-
kilily vests in the States, the Centre
‘has been advising them in the matter.

The position at that time was as
follows—"in respect of restriction on
cow slaughter, in various States. Jam.
mu and Kashmir, Haryana, Puniak,
Rajasthan, Gujarat, Madhya Pradesh,
Uttar Pradesh, Bihar, DMaharashira,
Vidarbha region, [Karnataka, Orissa_
Chandigarh, Dethi, Dadra and Nagar
Haveli, Pondicherry, Andaman and the
Wicobar Islands have completely prohi-
‘bited cow slaughter, In Himachal Pra_
desh, Tripura and Manipur valley there
is a tota! ban either Ly tradition or by
executive orders, There are only a
few States and Union  Territories
where there ig cither a partial ban or
no pan”....

SHRI JYOTIRMOY BOSU: 1tis
against all concepts of secularism

MR. CHAIRMAN- Mr, Bosu, your
name is there in the list of speakers.
Kindly don't interrupt Mr. Kamath.

SHRI HAR1 VISHNU KAMATH:
T am not distracted.

MR, CHAIRMAN:
continue,

Kindly let hm,

Mr, Kamath, you can ignore his
statement. Don't have private detates
and confine yourself to your speech.
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SHRI HARI VISHNU KAMATH:
I am beholden, Madam, {0 your advice.
“Information has been received that
in 1976, in the States of Maharashira,
Andhra Pradesh, Assam excluding the
hill districts of North Cachar and
Mikir Hills and Tamil Nadu have de-
cided Lo take approp:iale measures to
provide for a ban on cow claughter in
terms of the judgment of the Supreme
Court. The States of Andhra Pradesh,
Maharashtra and Assam would be
amending the existing legislativn
whereas Tamilnadu, which was under
President's rule, then at that time, had
issued an executive order prohibiting
cow slaughter. In Kerala, there is no
legislation but there is prohibitioh on
slaughter of animals. Orly Panchsyat
lawg provide for prohibition on slaugh-
ter of useful animals, Kerala Govern-
ment”.. .. (Interruptions)

SHRI JYOTIRMOY BOSU: And
West Bengal Government also,

SHRI HARI VISHNU KAMATH:
“Kerala Government have also inform-
ed us'—the Lhen Government—"in
1976 that they are issuing an execulive
order banning the slaughter of useful
animals in the municipnl sreas as well.
Information has also been received
from West Bengal where there is al-
ready a partial ban on the slaughter
of animals that theéy would be taking
adequate steps to enforce the existing
legislation strictly ensuring this.” There
is an addendum by {he present Gov-
ernment in 1978, this Goverrment ssid
in its statement—in August, 1978,

“The Central Governmen: has been
advising the States continuously {e
enact legislation banning slaughter
of cows.”

We have learnt tha* thete is still—not
a tola! ban—a Y“an on the slaughter of
rows in West Bengzal

Nuw, according 1o the Constitution,
only the States huave got the power.
The jurisdiction of the States is in the
State Lisl. According to the Entry in
the State List, the State Government
has got the power to ban or not {o ban.
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The Reavlution as it reads is slightlyv
—I1 will not say unfortunaiely--not
very ‘well worded. I had given notice
of an amendment. But because it was
too late, it has not been admitied. If
you can override the rules in your
wisdom, Madam, you can ge: it ad
- mitted without notice.

MR. CHAIRMAN: I do not have that
much wisdom uniortunately,

SHRI HARI VISHNU KAMATH:
But, there is a rule under which with
less notice—I will not say with n¢
notice—that can Le done. The Resolu-
tion is now before the House. I dc nul
know whether my amenrdmen:s which
are not before the House will he ad-
mitted, but I will, however, speak on
them. If the mover had unly suggested
or proposed 'That the House directs the
Government to advise the States to en-
sure total %“an ova the slaughter ol
cows'’, then, there would have been no
iifficulty at all. because the Central
Government admitted in 1876 that
under the Constitution, the Central
Government has goi the power to ad-
vise the State Governmenis, And this
can be done even now. The Central
Government can advise the State Gov-
ernments of Kerala and West Bengal in
view of the developments that have
taken place after the Supreme Court's
judgment, That can be added to the
Resolution, If this is done. I suppose
it will go through. Ag it is under the
Constitution, unless the mover comes
forward with a Bill to amend the Cons-
titution so as to put the subject in the
concurrent list, Madam, the Central
Government cannot direct the State
Governments to ensure this. That is
unfortunately the position under the
Constitution. Therefore, the House is
helpless and cannot take up the maiter
seriously. The Resolution, as it stands,
is now before the House. But the Cen-
tral Government has no power under
the Constitution to ensure a total ban.
It can only be asked Government can
be urged to advise State Governments
to move in the matter. (Interruptions)

MR. CHAIRMAN: Please conclude,
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SHRI HARI VISHNU KAMATH:
Betore 1 conclude I would request the
hon'ble Minister;—he has a sympathe-
tic heart and he will not disappoint
the mover of the Resolution totally.
but it will partially satisfy him if the
Minister can assure the House that
they will again keep on trying in right
earnest—not necessarily from the reli-:
gioug but secular, constitutional and
economic point of view—to advise the
governments of West Bengal and Ke-
rala because the other States have
fallen in line. (Interruptions)

MR. CHAIRMAN: You have now to
ronclude, I am calling the next speak-
er,

SHRI HARI VISHNU KAMATH:
There is a lot of confusion in the minds
of some cnlleagues and some hon'ble
Members here and outside the House
that it infringes secularism. There is
no question of secularism where ani-
malg are concerned. Secularism is only
concerned with humans, (Interruptions)
We want to clear cobwebs in the minds
of some that it is anti-secular. The
entire resolution and the Constitutional
provisioy, refer only to modern and
scientific lines and shall, in particular,
take steps for preserving and improv-
ing the breeds etc. There is no word
of religious odour either in the Article,
or in the Resolution except in the last
part of the Resolution where there is
mention of Acharya Vinoba Bhave who
is & saint—Rashtra saint—he har
threatened to go on a fast. If there is
1o refzrence to Acharya Vinoba Bhave
I would be happy, but it seems as Dr.
Ramji Singh has been in the Sarvo-
daya movement, that i why a refer-
ence hag been made to him, As your
colleague, Mr. Govindan Nair, said the
other day, he began his speech by say-
ing “I am distressed to learn about the
reported fast of Acharya Vinoba Bha-
ve.” 1 would therefore, be glad if some
of us, if not all of us, #ome of us be-
longing to various parties write to
Acharya Vinoba Bhave, appeal to him
that we are doing our best to move in
the matter and he should give up the
fast. There is no point in forcing the
States to adopt this particular Resolu-
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tion and we are doing our “est in this
regard and we do not want him to risk
his life. Therefore, I extend my quali-
fled support to the Motion and I hope
it can be amended even now, at short
notice to say

“This House directs the Govern-
meni to advise the States to ensure
total ban on the slaughter of cows of
all ages and calves in consonance
with the Directive Principles laid
down in Article 48 of the Constitu-
tion as interpreted by the Supreme
Court ag well ag necessitated by
strong economic considerationg based
,on the recommendations of the
Cattle Preservation and Develop-
ment Committee and the reported
fast by Acharya Vinoba Bhave from
21st April, 1979.”

If the Government accepts, if the mov-
er accepts that, I think, it would be a
very happy consummation to the entire
Resoiution to the entire debate. 1
would only suggest that the House may
direct the Government to advise the
State Governments accordingly.

SHRI B. P. KADAM (Kanara): 1
thank you, Madam, for having called
. my name and giving me an opportunity
to speak on the subject. At the out-
set, I feel the Resolution of the hon.
Member, Dr. Ramji Singh, is highly
humorous and entertaining for the
simple reason that such a Resolution
from a person of hiseminence in the
field of education was not at all ex-
pected. Humour and entertainment
have some value in life, But of course
in practica] life and democratic set up,
they would have value if it is based
on consistency and logic. Here both
these things are woefully lacking.
Therefore, I sympathige with the Hon.
Member who moved the resolution and
I oppose it tooth and nail. In this
oriental country, tropical country, rea-
. sons sometimes dominate but rarely;

no less a person than Aristotle childed
. the oriental for lacking @ sense of pro-

portion and reasap, " If it is true it is
- certainly more true on this occasion.
We must - have an . objective outlock
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and not base our arguments on the
basis of sentiments or religion, In this
modern set up, we must take into con-
sideration the economic problems that
face us. India is faced with a lot of
problems and we have the least nutri--
tious food for our common man. Food
is so short and we cannot hope to mairg
it available to the poor people of cur
couniry. There is an old saying as—
“It is worlhwhile to kill one big animal
rather than to kill 50 smaller animals™.
India has got today over 19 crores of
cattle population, more than 1/4th of
the bovine population of the entire
world. When the Royal Commission
on Agriculture Report was published
in 1828, India had 1/3rd of the total
world cattle population and more than
1/3rd of it is totally useless, The Di-
rective Principles of the Constitution
are very clear on this, All the useful
cattle and olther milch cattle are re-
ferred to. I would ask the hon. mover
of the resolution if he is aware of the
fact that even milch cows are ignored
and neglected and consequently they
die and if he is also aware of the fact
useless old
cattle are allowed to die because they
are denied their minimum food. No
less a person than one of the top re-
formers who visited Chicago in the
year 1893 and addressed the World
Religious Conference and whose teach-
ings we respect, we find his gpeeches
‘From Colombo to Almora’ are a bless-
ing to us and shall be a source of in-
spiration for years to come, said that
he did not mind his boys eating beef.
if their muscles should be gtronger
for they will understand Gita better.
1f it was said by a Hindu religious
reformer almost eighty years back, it
is more prophetic tfoday than ever
before.

A case has been made out that some
people have threatened resort to hun-
ger strike, if their demand for cow
slaughter ig not conceded, I have great
sympathy for these people, What is
important is whether their demand is
based on any reason or not. We had
unfortunately large number of Sadhus
and: Saintg. whose working or utteran-
ceg do not appeal to reason at all. Some
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time in 1966, there was a big morcha
from Sadhus and Saints and at that
time Shri Gulzari Lal Nanda, the then
Home Minister happened to be their
Chairman. Believing their good inten-
tions that they would not defy their
Chairman, he allowed them to come
right upto the Parliament House and
everybody knows about the disorder
that was created and the violence that
was generated, Because of these good
lovking simpleton Sadhus, poor Shri
Nanda had lo resign. Can you believe
these Sadhus? Therefore, if any person
wants to resort {o any hunger strike,
we must allow him full facilities for
that and we should not abuse him. Any-
thing that you do must be based on the
understanding of our facts and realities
and it must fit in with the democratic
set-up of today. We must consider
whether it would advance our econo-
mic standards, whether that fits in with
the democratic set-up we have and
whether that is convincing to us; other-
wise Sadhus’ call, however noble it
may be, must be ignored,

15.58 hrs,

[SHRr N. K. SHEJWALKAR in the
Chair]

Sir, if we have {0 be charitable to the
cows, I submit, we should be more
charitable to the monkeyg also because
without monkeys we cannot have Ram
Rajya. At one stage, monkeys helped
us to have Ram Rajya. Should they
be exported to USA and other coun-
tries for experiments on them? I
would urge and appeal fervently to the
hon. mover to consider the case of
mecnkeys also and be more reasonable.

India earns foreign exchange from
the export of hides and sking of ani-
mals. If we export the beef of those
useless cattle useless cowg which are
not serviceable and which are ignored
and which many times die because of
drought conditions etc.,, we would be
earning a lot of foreign exchange.

‘“Then, a theory has been made out of
cow-dung, milk ete. The Indian cow-
dung has got 0.8 per cemt of nitrogen.
“That, of course is there. Can the hon.
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Member give me an instance, or has
he any thorough knowledge about
how cow-dung is to be preserved? Is
it well-preserved to-day? Or, how is
the nitrogen content—the phosphate
and potash content in the cow-dung
is very little—to be enriched? That is
the question he should reply to.

16 hrs.

Again, if we ignore one-third of our
cattle, but allow them to have g slow
death, what is the dung that can be
obtained? Absolutely nil. If we want
to give whatever little feed is avail-
able to them, and allow them to die
inch by inch, what is the feed that
will be available for the useful ani-
mals? These are my questions.

Mahatma Gandhi has been quoted
again and again. He has said very
clearly that a law on the subject
cannot be justified, because it would
violate the feelings of other commu-
nities. He says :

“In India, which I consider is as
much the land of Hindus born
in it, as of Musalmans, Christians
and others born in it, even a Hindu
State may not prohibit cow slaugh-
ter for purposes considered to be
religious by any of its subjects, so
long as such slaughter is conduct-
ed in private and without any in-
tention of provoking or giving of-
fence to Hindus.”

This is ‘Young India’ dated 7-7-1827.
This is what exactly Mahatma
Gandhi said.

The hon. Member as also some
others said very innocently, without
knowing the scriptures and whatever
is laid down in the seriptures viz.
Vedas, that cow was revered on all
sides. It is not so. I have gufficient
evidence to show that during the Rig
Veda period, subgsequently and during
Bhava Bhutls - time, cattle ware
slaughtered hy upper caste and lower
caste people, - ‘But the upper caste
people were clever, in geeing to it that
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even the boneg werg not thrown out.
They were concealed. They were
taking care to see that everything
was eaten very cleverly, It was done
so, because they knew that if it was
liberalized, everybody would take, it
and they themselves would not get
sufficient  cow-flesh, Behind the
sentiment that cows must be held to
be sacred and none ghould eat it,
the only object was that they should
have a full guota of it, very secretly.

It is the same thing like what one
hon. Member from Orissa, Mr. Pra-
dhan had said. He said that the up-
per caste people there took care to
see that coconuts were not planted on
the coast, by the backward classes.
The reason the upper castes gave out
was that if the lower castes planted
them and later pluckeq the coconuts,
they will go sterile, and sg it should
not be done. The idea was that the
upper castes people alone should have

. the full benefit of the coconuts. Here
also, what happened was that the up-
per castes wanted to have the full
benefit of the cows, bulls and young
bulls. Ang yet they preached all this.

In the Rig Veda, there are some
verses where Indra  himself has
preached that beef could be eaten.

Even during the fime of Bhava-
bhuti, whenever a revered guest like
the son-in-law was in the House, care
was taken to slaughter the young
bulls. Therefore, I would urge the

- hon. Minister to display reason, be ra-
‘tiona] and be practical in the interest
of India's economy, in the interest
‘of our developing economy, to build
more foreign exchange reserve and
‘80 on. It is necessary to see that all
useless cattles are slaughtered, but
they must be slaughtered without
least hurting them. The killing must
be so noble that they should not feel
‘the pain of it.

_ I'have seen them remembering
Almighty with their hoofs beating the
ground, because they have no hands—
‘they may be remembering that they
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may die as early as possible because
Hindus kill them inch by inch. An
appeal has been made to the Gov-
ernment of Kerala and to the Govern-
ment of West Bengal about this.

SHRI JYOTIRMOY BOSU: That
has been rejected.

SHRI B. P. KADAM: I have got
the report that the West Bengal Gov-
ernment has rejected their appeal
outright. I congratulate the hon,
Chief Minister, Mr. Bosu for his out-
right rejection of the appeal. I am
sure, the Government of Kerala would
do the same thing. Therefore, I ap-
peal to the hon. Minister to‘display
the reason, because to be rationale
is to be wise, to be rational is to serve
the society. There should be no de-
ception in whatever guise if it would
not serve the country.

w0 FTwt wAnge N ( wEHEIRT ) ;AT
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THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) : 1 have
ng objection, Sir.

SHRI JYOTIRMOY BOSU: I am

on a point of order. I have to make
a submission. I was trying to catch
your eye. This matter is going to
directly involve at least 150 million
people in this country who are econo-
mically backward, belonging t, mino-
rity community. Therefore, a hasty
decision will not do any good. ] am
saying that the mattér should be dis-
cussed as fully as possible; and we
nhoula not put any restnctlon on the
time. It should be extended by an-
other two hours s, that we can discuss
the matter fully and express our view
points, That wil] be covered by
.Members from both sides of the
House.
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N lﬂmm.sﬁéwmm Twar frivayi A W afiz #r 8 | e wowm T
gor fe Ot Mm@ EE 30 TUE wwi Wi
SEVERAL HON, MEMBER: Yes. :12':“ ﬂiq:w 1 WA # ?I;l'gug 31
: 108 WTHTL T< & (|
MR, CHAIRMAN: Shri R, K. Mhalgi. TG ® am Sweram @ e
SHRI KRISHNA CHANDRA HAL- fawdt § 1 wm TEww  wfafest f
DER: For this resolution, two hours g W R e draw frde erfos u?rtm g
time has already been extended first. gt § ) gwRw o it
Then, again, three hours’ time you are % at & wfafad mowind fad &1 gox
rextending. It means two hours plus sEw igg;ﬁ“;ﬂ“ 30 53y 3;:;{" 1:
it | % ™ 83 27
hree hours is equal to 5 hours. gﬂ ot ol
MR. CHAIRMAN : It comes to that. qW ITANT tfqqutl m'ﬁﬂmg'
*sft ureo Vo mugewt (amT ) : wwTehy 2 WTE 24 T \ afafa
“ﬁm,ﬂ’mmﬁmiawﬁr}r | T w1 feer v@ qrgeme oo fe 9w
& ot forw fawg ox iR T R, Wy wewn stw ® o0 Mwww  warfre fed o, |
g %1 ag qgwr W A 1 1954= 1935 # domy aTET ® Wiy wE fad
Hur wRen  —&3 fifeer e 7 g% seTE WA art & et dowdt mrEw A gw A & oo
# yeqa fiear ar, Wi awraw fafag R gE T WAt T fad | ey wied
qr wai &Y vk | urw HOA g &, 39 fad | ww it qrgw A aaTar fe o ma o
aweET § Ay qgEsi AT fawe frwr £ oY, wirewwiey Wy gedy IwEnfy §,  wd
X W F gw @ 2 wgewge uE 9% mt & § wroftn &wi W e owrE 7
tfs wr frewinlt witge 7 &7 awd woeH g on o 8 o o)
i wury g ww 7 wrorgw faw @ g W oy wew wieyr - wWW owex |, ¥fex
¥ w f—tw g § wm A 3w & W oW W aeqd & et o
e s qeg ? ¥ @ AW W ot ¥ ol ok
e mf qt fauqrowEsm 1 gger ww ) e
gt w wresgfe & sy frdy qret dwwdfy A R weR A
wrawdr frm ! gEo Ay ag & fe fdtae & Www ity % q@ F e
W e m —wderfor oy v & o sowe femr & idbew et Al W

*The original speech was delivered in Marathi.
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widmean, @R wiers AT anAET fdaw
{ T q t fo & gwemm a2
ek g & Fﬂrt femram &
AR A TET TAT §

“As the enormous slaughter of -

cattle does not make any significant
impression, the wholesale slaughter
of useless animal is not a practical
proposition. Some other remedy
has to be thought out to meet the
situation. One such remedy is the
opening of large camps in areas
where fodder supply today is un-
utilised, The hold and useless cat-
tle are transferred to those camps
through the panjarpole and thus
pressure on existing fodder supply
is reduced. Suitable arrangements
can be made at these camps for the
utilisation of manure of these cat-
tle and their hides, elc., after their
natural death.”

Trega wfafa & e fagz o @t weay o0
& g fr wrqol draw frdg g wfgd ar
gifts | geT Hagd, g quEi A g
gt gifar fada =7 @ 97
wrE wafa gt wTH %1'
dfieg wewm weqo fAay & fad 38 2
fragq afafy, son fod & 713 :rs.rr!
wmezamr Tgdr £ f& owor dan fAda
Ton § drag T & 8w g
oifegd, arfaenm g & 7 g1 wifew faay
w3t aeEemr T £

“During war time, legislative
measures were adopted by most of
the State Governmentg banning
slaughter of certain categories of
ugeful stock. These efforts also
haq not yielded any satisfactory
results. It is an open secret that
in large cities like Bombay and
Calcutta especially, cows of good
breed are rendered dry for the
butcher’s knife. There is a general
feeling therefore that this partial
ban on slaughter which was intend-
ed to save useful and productive
stock  from = destruction has not
yielded- the results for which it wag
Promulgated.”
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e A R e € ye  fawwas
STaFANT & F9HER F SF  AGEHTC ATOTA 6
Tt g % sfaey @A fa § faaree
fawdl figqr a1 1w fam  FEwwEwr
T & Gp g ard fear @« IEE SR
wgr fw:

“Banning of cow slaughier is in
itself an affirmation of great human
value. Apart from the human and
moral aspect, the economic aspect
of cow protection is also of great
and imperative importance. Here
also, I must say in all humility, the
so called enlightened or modern
opinion in our country is superfi-
cial. The cow and itg progeny
its waste products and its remains
after death form an organised part
of our agrarian and rural economy.
Those who conjure up regions of
mechanised farm and so-called
scientific method live in an entirely
unireal world which have little to
do with the conditions in this coun-
try. The future of our agriculture
ang rural economy depends upon
the cow and the bullocks as on few
things else, except perhaps irriga-
tion. Those economic aspects also
make cow protection ang better-
ment of livestock national respon-
sibilities of the highest order.”
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(= w20 o wETA

g9 g | ¥e Twll fag & wwnE

;rcr gt ag frr  fawd s w@ver faar
1

e frdu =t & ard
efgre @t & 1 srewew faes
ety fE0 § femr  ar—"wremdy
q ® AX TAw ¥ fAT, A BT

Ay
a

| R 9T A Y gfee @ fasme e
| orEdy fad et o A AT &,
qg WIAATHI 0% W Agr 93 6y At
1952 §, w@iEmt Agw Fiw wT WA
Tegafa At #r fagr  9r) g wrEAn

3

Mo T A faz & win, fok sr=et
fedar wd & wvm D AwR & o

' 'h- z
o g

way wrw e (et w2 qwmefy
‘AL T guT ar ) Ay W wf R

CE :
Anfaw dagt war 1 WO R ofeEi FeN g .

o & agt wr A § A R e w e fre
ﬂ&ilﬁmg ﬁ?gﬂﬂflﬂ‘rl

SHRI JYOTIRMOY BOSU: Let a
Committee be constituted to go into
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the matter and see whether there is
a difference between the two watches.
Then only we can hear him.

SHRI KANWAR LAL GUPTA:
Sir, I seek the permission of the
House to speak. If all agree, J can
do it. If you oppose it, I will not do
it. You seek the permission of the
House.

MR. CHAIRMAN : Let me proceed
according to the rules and conven-
tions.

=l ®UT WS T AW ZTEE & g
& @R frar s

sit ama fag (#Yom) : Funfa @@,
9g® WY IF ¥ G179 &1 A Sifad g &
Tafre Afocar i aF &1 am & ww
&% 8194 T "Y1 2 A% £

sl WEC S9N W9 ZISA & G &
o& s dfad
wamfr wptaw ;g AR adw ¥ wew

AT | ST oAl A T E S ) WA T STH
I

E
2

MR. CHAIRMAN: The Speaker has
already ruled that if a member is
absent when he is called, his name will
not be called again until all the other
members who have given their names
have spoken. So, I cannot go beyond
that. At least about a dozen mem-
bers were absent when they were

" called. I do not think it would be a

proper convention to eall those who
were absent earlier in between. 1
cannot put such a proposition before
the House. When the discussion
started and you were called, you were
not present, Whether you have spo-
ken earlier or not does not make any
difference to the position.

SHRI EANWAR LAL GUPTA: 1
do not want to speak hnmdiauly
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You call me whenever you want to
call me. But you must appreciate
that I have already started my speech
and spoken one sentence during the
last time, So, I seek your permission.

" MR. CHAIRMAN: Let that stage
come, because now it is only a hypo-
thetical question. If the list of names
is exhausted, then I will put it to the
House. How can I put that question
at the moment? I will do it gt the
proper time.

it T orter ey (weiwgR) (A aamafa
qEvaa wrq A WA -ﬂ:ﬁgﬂix%wm'm.

(Spoke a feyw words in Bhojpuri).

m"mﬁoﬂ?-wtaﬁrﬂﬁ & seqaTs
fmag afraam ? sl fr & A
wifzd 1 FEifE WY A audd At o

: gy fg=t &1
Lot g mmzfﬁﬂ'fzﬁ ]

o

g
ar

79 g 3 3
R wfenamaggdfem Siwn @
FRafdfrsmmendmsr 38

magy AR A TS fadead,
iy g fggemm @ i gEdr A,
wire fopqra &Y 79 & FUGAT oA IR L]

(&L
fENI|EEFAFATL 1I9F a5 ¥
ag g gArar § | feaA S A A oy dwe
SO s § 1 awr g s owrdy fea
w1 dw qwAT gAY 99 % ffrae At 4 v ag
e wd forg g = &ty % | YW 2T M W,

3w F e Y &
# wgAr wrgen § f wior g€ g AMwweTwt
w oTeR gHi w1 arrar &1 w
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o Qg s st wror it avgr o e
X qar 91 W W w1 g 3R ?
avag S aff & | of, r AT e §Rwer werd
% frata & fod T %2, ag e agr g ) A7

A T AT AEf wiy a%d, 93 W9A
g WK a9 % N Ty @ g s A @
TEAE I FARI MY FAIATAGAL ! WAL AT
#ra gTATAT Y B GA gH ST WAE A, Ay
g9 o = &Y Afemt 3 o § Pwm F,
WX T & WA gY WS R Har afemad
fwer it Y W1 W I G wEA AW E
‘AR @ 9T TUHT MR AR R Wi T,
wfa el wrew w1 g fog a@mEn) Y00
T § gEfa W Ea, At & quwi ow
Famr, a% & qrq dmr (AR A A e g e

g qAT I wdw sz fagre amidr a1 e
FYST o T &1 747 ST agA Tl G | w9
T Y SOEAT s g1 § qu o A qgEn o
T e & fod oy fa SfEa 91 0 38 @
gely welT Y oy | S e "y g W
Y %31 & 1 SAAT EY AR § A7 A ® FrEA W
fardta wTam g 1 I FeAr Y wE wfgd
FuTL Tl qat gE nzw Wi fagr A agEra
agt & wesT & weor AF Tl FL HT Fasar §
wfad @ oA d | AT aTwT
Nan el & g aw fammomar &1
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[sft T ww guag)

ey | N agi AT IS § E A W

1 o 6 fipgeem A e awi it v =m &

BTAT WU ¥ W AGY W, 99 § gt awi
-l g o

|1 1917 # wa & wrgfre a6 qOwTC

wY ety g€ o, &fw v W agt wArw ST

. qE g Fa framery # gafea daT

& wwrar dte fedy gedr <o o #7 gomen
Y & A dnfen sugT et & wom T T A

g WA WA T Srea WY, 97, TG
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E
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¥r & 7. awdr, qov rie S gy ER
T g9 &7 AT WA €, 9 F1 AT 7G
| WTT FeEr Ga wTR ST TG AT
WX i At &3 grn 7 a4 e g o,
|, M, qor 4% §TH FT KO T qq
wifad | wwTa wT & 7z oY fAaea & fe W de
&, 7oz g1 AT @, v o1 and, freAwd o
FTaTed, A 1w wiw fgrge €1 wd-
=EEAT K1 FAH F [ qm wTH A9 W FAT
BRI 1 AEY w0 A WAl & 44 ferpeA Ay
WAt e FrT AT wA AT § | gTAME F 9@
ag faer ewfa 53w 1, afes &g & qes
§ o AERiTET T &, TF T AO09 BT AT
qEAT | A, GF W BIE CR WAALT FT ITAT
¥, WM IIW TETT &7 IOG WY AE KT
& fafram =9 @ guror 8w afy gfg &7 -
AT | Wi WY T wg-anaegr § qERfAdT
g o gW R & oqanar ¢ W
ol &t e FaEr w@d few ot gmin
Tt gEd aTet g & | T R W % gy
WUAT AT FATE WA § o

#1314

PROF. P. G. MAVALANKAR
(Gandhinagar): I rise on a point of
order, May I seek your guidance on
certain points? A little while ago,
when Mr. Kanwar Lal Gupta raised
the issue about his name being called,
you gave a ruling and I accept your
ruling.- I think it I8 correct. But I
want your guidance on a few more

“points. It seemg tp us, it seems to
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me at least, that the absence of the
members is taken in a general way,
and ng distinction is made between a
specific absence, because of duty else-
where, outside the House, directed by
the Speaker and absence in g general
way. I will illustrate my point. I
am not making & claim for makiug 8
speech today. I am one of those who
try to attend the House from morn-
ing to evening and listen to the
speeches.  Quite often, however, I
fing that the Committees meet at
3 O'Clock during session. For in-
stance. I am a member of the Privi-
leges Committee and it may meet at
3 O'clock on a session day and the
Chairman of the Committee asks me
to come here becausy there is no
quorum. If T go there and if at that
time my name is called, what am I to
do?

Now, today, 1 got the Speaker's
invitation—I go by the tradition by
which T consider the Speaker’s invi-
tation as a command—and the Spea-
ker invited some of us, including me,
at 8 O'Clock to meet an eminent
Yugoslav M.P., the Vice-President of
Yugoslav Group of Inter-parliamenta-
ry Union. So I was there. I could not
leave at 3-30 P.M. sharp. It becomes
a discuortesy to foreign guests. Even
then, I left at 3-40 P.M. When I nrame
back here, unfortunately, I found
that some of us were calleq and we
were found absent. Again, at 5 O
Clock. the President of the Common-
wealth Parliamentary Association the
hon. Speaker of the New Zealand
Parliament, is being invited by the
Speaker and I am invited there. It I
go there at 5 O'Clock and, supposing
you cal] my name in my absence,
what should I do? Should I defy the
Speaker's invitation and continue to
sit inside the Chamber? - Some consi-
deration should be miven to. such
cases whera th., members are not just
casually absent, making speeches and
going awey. I do believe, of course
that the first anq4 foremost dutv is Lo
tha House. = But there are certain
occasions when we get the Speaker's
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invitation to attend to some other duty
or to attend & Committee to make

quorum. ] want your guidance on
this point.

MR. CHAIRMAN : You have made
your point.

SHRI P. M. SAYEED (Laksha-
dweep) : T have alsg a point of order.

it r ¥ UF &1 srEar
ﬁmﬁ?ﬂ?ﬁ?mﬁ%ﬂﬁﬁﬁﬁﬁs
© VAT T EAFL F GI0 I B qerar Forerar

WREgFd A ST A IR 9! Aifed e g
wIHC FT 91 AT WY awEfa g 99 1 faw F7
tord f5 & @@ Hifenr & o1 @1 §, gafed &0
AR 9EH A AT F oG § % Sq F G
T ST | 39 a3g afz ag faw #13 9Fq
a’fw%mawrag“rgﬁrmwatg%
wiq & fad =T e &1 ST qg AIGH AT
e w\ v sfifen § mar Y7 e | 9 mam

SHRI P. M. SAYEED : My point of
order is that my Resclution is listed
next to this Resolution. This is the
second time it is listed on today’s
ordér paper. Now, the House has ex-
tended the time on this Resolution by
3 hours more, So, it is likely that my
Resolution may not come up today.

I would like to invite your atten-
tion to Direction 9A under the Rules
of Procedure and Conduct of Busi-
ness in Lok Sabha. I would read out
Direction 8A for your information. It
says :

“If time allotted for discussion of
a part-discussed resolution entered
in the list of business for a day is
increased by the House or the
Speaker and as a result thereof the
next resolution entered in the list
of business on the basis of the first
priority obtained at the ballot is
not moved on that day, the said
resolution shall be set down as the
first item for the next day allotted
during the same session for private
members’ resolutions after the part-
discussed resolution, if any.”

‘Next day’ means, it will be carried
on to the next resolution day. I want
your ruling on this point.

CHAITRA 8, 1801 (SAKA)
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MR. CHAIRMAN : I think, it will
be too early to decide. I will examine
this.

SHRI P. M. SAYEED : The Direc-
tion is very clear. Last time, it was
postponed. What about today?

MR. CHAIRMAN : That is exactly
the point, once it has been protected
and has been brought on today’s order
paper, whether it can be done a
second time or not. That is to be
considered.

SHRI P. M. SAYEED: The Direc-
tion is very clear. There is no men-
tion of ‘first time’ or ‘second time’.

MR. CHAIRMAN: If the Direction
is clear, it will come next time. 1
cannot give an interpretation at this
stage.

SHRI P. M. SAYEED: Will you
consider it an dsend me an intima-
tion?

MR. CHAIRMAN : That of course
wi]l be done.

SHRI C. K. JAFFER SHARIEF
(Bangalore North): There are two
very important resolutions coming
next, one by Mr. P. M. Sayeed and
the other by Shri K. S. Veera-
bhadrappa Both are very important.

N g AW T aumfa TR, 9R
AT wE A & 1 % fol qer § 7y
R 9T 77 A, ﬂﬁim‘ra@"r%
= A w; g Ao
ﬁzamﬁ%u‘gmmgﬁﬁ#ﬁ
wter fadwm ar 78 °

5”&5

MR. CHATRMAN : Before I deal
with the point of order raiseqd ty, or
the clarification asked for by, Prof.
Mavalankar, T would say that the
reply has, in fact, been given by Mr.
Nath Singh. My reaction is also the
same. I cannot say that you should
not attend. If you sre called there,
you should intimate here that your
name should not be called at that
time, If you intimate earlier, then
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your name will not be called, ag has
been done inh many cases where they
had intimated ‘earlier and their names
were called later. Having established
this practice, it is now difficult to go
against that. i

So far as Mr. Kanwarlal Gupta’s
Wﬂmjgeonmed,lihlnkﬂwm
b,mmmtodecldgthcmtwrlt
this moment. It is possible that to-
morrow or on the next occasion when
this matter comes up, there may be
many more names ang your name
may not come. There is also one
more possibility. Your name. may
comg up again and you may not be
there. Therefore, it is premature to
decide that point here hypothetically.
It is not proper to decide that now.
Mr. Annasaheb Shinde.

SHRI ANNASAHEB P. SHINDE
(Ahmednagar) : I am thankful to the
Chair for giving me time to speak on
this Resolution. I have bad the pri-
vilege and fortune of being associated
with. the Central Council of Gosam-
vardhana for many years as & humble
worker., I alsp have the special privi-

concept of cow-keeping. Myself and

i
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e
i

I
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sibility, as mational teaders, as people
Tepresenting” the - sovereign”‘body, to
and to lay a sound foundation for the
eounomypzt_hil_eouptry. )

A number of pointg have been made.
For instance, Dr. Ramji Singh has
made a point that the number of bul-
locks or cows in this country are not
surplus. On facts at least there
should be no difference of opinion.
The latest study on this has been that
of the National Commission on Agri-
culture. The National Commission on
Agriculture examined all the docu-
ments regarding animal husbandry
and cow-keeping in this country,
which have been in existence and
available during the last one century,
upto 1076. Their information is the
latest. It is no use quoting what
somebody or some Committee has
said in UP. ang all that The
National? Commission on Agricul-
ture has all the uptodate data
I would not take much time of the
House because my time, for some
other reasons also, is imited. I would
read out only two quotations to show
as tp what the factual position about
that is. The Nationa] Commission on
Agriculture says in para 28.25:

The Royal Commission on Agri-
culture....”

They have, morg or less, agreed with
the factual findings of the Royal
Commission on ' Agriculture and
brought this uptodate. '

“The Royal Commission on Agri~
culture studied the “quslity and
number of livestock in the country
and their relationship with the land
utilisation pattern ang the availabi-
‘lity of feeds and fodder™ '
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This is how the Royal Commission on
Agriculture has more of lesg endorzed
the view, There is another factual
point about the bullocks, Many of
ug think that there iz unemployvment
among human beings, In fact, the
maximum unemployment todey in the
country is that of bullocks, One hss
to know the position that except in
highly irrigated areas where the bul-
lock power is employed, in the rest
of the areas there is a tremendoug un-
employment of bullocks. Now, the
conditions in regard to wtilisation

of bullocks in different States
are different, The utilisation
of bullock power, on an

average. is 15.9 per cent in West Ben-

gal, 16.95 per cent in Orissa, 23 per
 cent in Madhya Pradesh, 37.3 per cent
Punjab and 447 per cent in Uttar
Pradesh. Now, apart from the fact
that the absolute number is surplus to
the requirement and the number is

g

3
i
2
98
:

- Hes Lut we neglect them, Now, the
48 gow and the other is bullock. You

L 1ol
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mﬂlamdiﬁohotmmlnmrm—w
try. I have.alveady referred the size
of. the bullocks in Orissa,  The cow
ig also dilspidated, starved, undeér-.
nourished and: I think the maximum
persecution and cruelty to animaly i
done in our country, Cows are allow-
ed tp feed themselves, No fodder and
no food is given to them. They are
just allowed to graze themseives.
Whatever the old concept of forests,
because of the population increase and
also of the large animal population
in this country, even the grass that
grows here and there are trampled
upon and ng grass ig allowed to come
up so that they may be fodder to ani-
mals, When I visteq the Himalayan
reglong also, I found the problem
wag to prevent the cattle from going
to Himalayan regiong for grazing. In
Sahyadri ang Vindhya regions, lands
of milk and honey, is there were
covered with green trees of which
they are all denuded now, They look
like desert, Whether in Himalayas
or any other part of the country, I
have never seen enough green grass
or treeg which can serve as fodder for
the animal. All these animals are
absolutely under-nourished. T need
not go into the details, because vari-
oug figures have already been quoted
by some hon. Members, but [ would
like to say that, by and large, the
cattle feed concentrate shortage is to
the tune of 15 per cent and the fodder
shortage—I do not agree with the esti-
mateg of the National Commission on
Agriculture, I have my own estimates
on certain facts—is to the tune of 45
to 60 per cent, They have, however,
estimated that it is 30 to 35 per cent,
All these figures are there and any-
pody who is interesteq can go into
these facts and look intp the reporta
of the Nationa] Commission on Agri=
culture also and he will be in a posi-

-t
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[Shri Annasaheb P, Shinde]

In regard to the question whether
the number of cows is surplus or not,
there is again the latest study, it is
not based on the Royal Commission on
Agriculture, but the study basad on
the 1971 Census and the understanding
of the breeders and the genticists, who
understand how the cows multiply, In
this connection, I would like to quote
from the Report of the National Com-
mission of Agriculture:

“Assuming that 3 period of ten
vears is the average working life
for bullocks from age of maturity
which may be between three to
four years, about 10 per cent of the
working bullocks in the country
will have to be replaced every year,
On the assumption that the breed-
ing efficiency of cows is only 45 per
cent (which is weighted average of
the rating of cows in milk to total
number of breeding cows for diffe-
rent States ang Union Territories)
and the annual replacement of bul-
lockg require ig 10 per cent, it may
be estimated that there were 33
per cent surplus cowg in 1972, Even
if the 0ss in male calves between
1 to 3 yearg of age could be reduced
by about 25 per cent and the breed-
ing efficiency in cows improved
only by about 10 per cent through
better feeding, animal health
cover and management practices,
the surplus cowsg would further be
raised by another 30 per cent, The
above position has been brought out
mainly to show that at presen: there
are in the country more cows than
needed to meet the requirements of
bullocks and that there is hesvy de-
mand of the available feeds and
fodders which are in short supply.”

I want that this country should have
plenty of milk and all our children
whether belonging to poor class, mid-
dle class or rich class shoulq get milk
ang milk should be cheaply available
to them. But with the present state
of animal husbandry in our country,
is it possible to reach that position?
To my mind, it would be possibly only
if we pay proper attention and utilise
our limited fodder resources scienti-
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fically, Ultimately, in this country
one has to realise that land-man ratio

ig very adverse, Lang is very limi-
ted, it has to be used for human beings
and for sustaining our animal wealth
also. There are certain limitations
also. The advancement of science ang
technology is changing greatly the
face of the Indian agriculture; we
have more productivity today. Be-
cause of improveg genetics, we have
different types of hybrid grasses but,
as I said, there are certain limiiations
also. To my mind, it should ne possi-
ble even to produce ten times more
milk by reducing the number of our
cows to 25 per cent of the present
number, Today, the average milk
yield per cow is 157 kg annually,
while in many other countries in the
world, it is 4000 to 5000 kgs, annually.
Why? Is it that Indians are not capa-
able of producing milk or good breeds
of cows are not there? It is nnt so.
The limited resources of fodder and
feed are getting distributeq sver a
larger number and starvation is the
result and then the vicious cirele, to
which I made 3 reference earli=r opge-
rates. Therefore one has to have a
very rational approach, I would ask
one question to Dr Ramji Singh. I
have great respect for him and I
have read his case very carefully.
Suppose in some foreign country,
there is a contagious disease which is
contracted by the cows, they will take
guitable measures immediately, but
what would happen in our country if
such a thing happened? We do not
have sufficient veterinary services.
We are talking of cows loudly. As I
said, the best way {o ignore anytaing
is to worship it, Al] the hon, Mem-
bers know that the cow milk iz dis-
criminated as against the milk of
buffalo as far ag the price factor is
concerned, Cow milk is priceq less
while the buffale milk is costlier, 1
do not see any agitation for this on
the floor of the House. Many argu-
ments are advanced, but what is the
reality that you must see. T you
really have a love for cow, the first
thing that this Parliament shoulg do
is to bring about a parity of prices
as between the buffalo and cow milk.




(Interruptions) But the milk problem
cannot be solved by buffalo alone.
. He understands these problems,

I was making the point that the
- cow is the only animal in whose case,
because of scientific contribution and
the development of the science of

about a milk yield of 5,000 to 6,000
litres, In western countries, they talk
about milk mountain and butter

mountain. When I was in the Govern--

ment, the European Economic Com-

munity was about to throw g large

quantity of butter into the sea, We

asked them whether they can give

e amount of butter, and they
84
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Hindu religion. But, unfortunately,

cluding Dr, Ramji Singh to nave = a
modern outlook, and help in build-
ing up modern ideas in regard to the

Ccow.

There is no difficulty about the
constitutional provisions. Constitu-
tional provisiong can be amended, if
they are found to be inconsistent with
logic. The present provisions, asg in-
terpreteg by the Supreme Court, zre
all right. With due respect to Vinoba
Bhave, I have to say that his concept
and thinking on this subject are com-
pletely wrong, Politiciang in this
country are also wrong, because they
want to utilize the ideag of such peo-
ple to thelr advantage,

It wag Nehru who was bold in this
respect. When U.P. enacted a preven-

tion of cow-slaughter legislation, he

was bold enough to say that a mistake
had been committed. We have to
have a modern outlook, I have all
respect for people who want ban on
cow slaughter, but at the same time,
I feel that the next generation will
blame us if we continue to have an
obscurantist attitude in regard to this

-
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*SHRI K. KUNHAMBU (Otta-
palam): Mr, Chairman, Dr. Ramji
Singh, the mover of this resolution

_in his-lengthy speech dealt with the
ecopomic and moral aspects of the
problem of cow slaughter, Many
Members of the ruling party who
have the background of RSS spoke
emphasing the religious, cultural and

- sentimental agpects of the question of
banning slaughter of cows, In my
opinion that i the most important
aspect of the issue, The Hindus wor-
ship cows and give them offerings.
Although it is a fact that a large num.
ber of cows in our country starve and

_dig every day, the Hindus are senti-

mentally very much attached to the
cow ang it has been given the siatus
of mother,

Many hon. Members have spoken
about thg economic aspect of this pro-
blem. So I do not want to go into
that, I wish to go intp the religious
and sentimental aspects of cow skaugh-
ter. If you look at the old history
of India covering a period of range
between 5000 to 10,000 years ‘we can
see that meat eating was not a tabco

 ang it is borne out by our epicz. It
is widely believed that at least some
of the sages in ancient India were
meat eaters.

Cow worship and the demand for
ban on cow-glaughter have come onty
very late in the history of our coun-
try. I we study the social history
of Hindu society we woulg be able to
see that cow worship is closely linked
with Chaturvarnya and such other
nasty social practices. The naive and
gullible people were made to believe
by the Brahmins that in order to get
salvation they should worship cows
and brahmins. These brahming treated
a section of the Hindu society worse
. than animals and justified it in the
name of legal justice of the sacred

great.
dess. This is the greatest paradix of

'niies ' even today. Ontmmidnot

the social spectrum we find thousands
of harijang being persecuted whiie on
the other side we are told to worship
cows and bulls, This is an abomin-
able practice,

Shri Vinobaji is g very respected
person in our country. He has treae
tened to go on a hungar strike on the
issue of cow slaughter. It naturally
causes us a great deal of concern But
he should think seriously whether he
should risk hig previoug life on such
an issue. In this context I would
like to say one thing, Our coun'ry is
bedevilled by social inequalities. Dur-
ing the past two yearg hundreds of
harijans were mercilessly butchered
by the caste Hindug and hundreis of
harijang women were raped. But
Shri Vinobaji did not think it neces-
sary to go on a hunger strike to put
an eng to that, The Constitution of
Indiag provides for the abolition of
untouchability, Even today in many
parts of Northern India harijans are
not allowed to draw drinking water
from the public wells. Shri Vinobhaji
never thought it proper to go on hun-
ger strike to stop this cruel practice.
He cannot and will not have done
that, All these great men say that
cows, bulls, hens and cocks should not

- be slaughtered and they are prepared

to risk their lives by resorting #o
hunger strike on such issues, There is
ng other society in the world with an”
attitude which is so full of hypoerisy
and double standards as the Hindu
society,

. Hindy soclety. This tredition cont-

"Ihoﬂ:inllmeechwudeﬂvord !nm.‘.lniam.
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SHRI P. A. BANGMA (Tura): Mr,
Chairman, I rise to oppose the rcsolu-
tion. To me it appears that it is a
wvery touchy, - sentimental issue,
though the mover and some other
friends have tried to justify it from
the economic point of view? I feel
that thg issue involved here iz not
economic but primarily a religicus

issue, because ag it hag been pointed ’

out by so many friends from this side,
if we are really thinking about tne
economy of the country it is not only
in the preservation of cows that lics
the good of the ¢conomy of the coun-
try, it depends #!so in the preserva-
tion of many other things, other ani-
mals, forests, and other things. Why
have we not ihought of preserving
other animals, minerals, ete. in this
country? I am temuoted to belicve that
this resolution is primarily a religious
one.

Ours is a secular country and secu-
larism is one of the basic structur=s of
our Constitution. I wag surprised
when Mr. Kamath, who is more or
less like grand father, wao was
aesﬁemberng the Constituent Assemb-
ly said that the total ban on cow
slaughter had nothing to do with the
Constitution ang that it did not affect
secularism in the country. I want
to reming him that the Constitution
of our country has given the rignt and
freedom to “freely profess, practico
and propagate” any religion that one
chooses, I lay stress on the word
Practice’, (An hon. Member Killing
is your religion). If my friend says
killing is not a religion, I should say
that my friend has not understood
what is religion except perhaps the
religion he professes. How many
religions are there in this country?
How many religions are being practis-
ed by the people of this country? Is
it only Hindu religion! Is i only
Buddhist religion? Is it Islamic rel-
glon only? There are many other
religiong in this country.

SHRI NARENDRA P, NATEWANI
{Junagadh): Is my hon, frlend
aware of the Supreme Court decision?
: m-r,x_m Y am awsre
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SHRI NARENDRA P. NATHWANI:

‘T'am  just eliciting information from
membaer.

the hon,

MR CHAIRMAN: Kindly hear
that,

e

SHRI P. A. SANGMA: I say
that it is against the religion, ‘ause
day before yesterday, the hon. friends
will remember, the Home Minister
wag very proud of saying that we
love tribals, He was saying that we
are very much for the protection of
the tribal religion. How much do you
know of tribal religious faith?
‘What jis the religion of the tribals? It
is a part and parcel of some of the
tribal religiong to kill a cow, It is
their (tribal's) religious function to
sacrifice a cow. Does it not effect our
religion? Ts it not 3 practice among
the Muslims? What iz ‘kurbani'?
Then how can you say that it does
not interfere with the religious senti=
mentg of the people? It does,

I do not want to enter into many
arguments given over here—econo~
mic and others, I only want to point
out this particular point—if they are
really religious, if we profess a parti-
cular religion as my friend hag rightly
pointed out, we must have respect for
other religions. Qurs is a secular coun-
try, where there iz no State religion.

SHRI NARENDRA P. NATHWANTI:
I am on a point of order,

MR, CHAIRMAN: If it is a point
of order, let me hear,

SHRI NARENDRA P, NATHWANI:
The hon, member is trying to mislead
this House. I referred him to the Sup-
reme Court decision.

MR, CHAIRMAN: I do not think
&em(.‘-mtiudcmentm-

SHRI NARENDRA P, NATHWANI:
The attention of the hon. Member is

-+
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There is a rule which says that oo

migleading statement should be
made, =

Now I am trying to draw the at-
tention. ...,

MR, CHAIRMAN; He has not
said anything against the judgement,
SHRI EDUARDO FALEIRO
(Mormugao): His point of view is...

MR. CHAIRMAN: You are also
doing the same thing.

SHRI NARENDRA P, NATHWANI:
I asked the hon. member through you
‘Whether he was aware of the Suprems
Court decision, 1 understood him to
say, “Yes, he understands it”. Now the
Supreme Court hag held that by total
banning of cow slaughter.....

MR CHATRMAN: I3 there any-
thing like shsolute understanding? It
is always relative, Thers ia Do point
-of order,

SHRI NARENDRA P, NATHWANI;
I beg your pardon. It has been clearly
stated in paragraph 13—there is no
interference with religious rights,

'MR.:CHAIRMAN: Not now,

.- SHRT P, A. SANGMA: To have a
‘total ban throughout the country -is
not proper. I am saying that our tri-

MARCH 36, ‘1979

b
%n
i i

E- X

i

;
§
¢

il
i

sider this matter, go that it does not
affect the sentiments of a large sectien
of the people. When I say I love my
religion, I love God, I cannot love
God unlesg I love .others, The basie
principle of the Christian religion is,
love your neighbour as thyself. Do

Singh to withdraw the Resolution.
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"38.01 hrs.

' The Lok Sabha then adjourned till

Eleven of the Clock on. Monday, April
2, 1079/Chaitrg 12, 1801 (Saka)

' 4.PND—Lino—167 LS-—880,



